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Respondents 	LQ 
AdY 9cate(S) for the AppU.nt(s) 	• K. 

Advcates) for the espordents 
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	 Order Of the f 
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is  
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i-.Q9....
[.O ..  

Datd ........ . 

e-Dy. Re,iStrar 

+°- 

(Lri 4. 
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T(c 	f-otOi  

Hon'ble Justice Sri C. Sivarajan 
Vice -Chainnan. 

Head Mr. B.K. Talukdar, learned 

counsel for the applicant and also Mr. S. 

Sanmi, learned counsel for the  

respondents. 

According to the applicants he 

filed an application-dated 10.09.2004 

(Aimexure - E) for Inter Railway 

Transfer from N.F. Railway to North 

East Railw " d Northern Railway 

before the 1st Respondent Mr. S. Sárina 

learned counsel for the Respondents 

submits that the applicant has to file 

application in that regard before the 4th 

Respondent In the circumstances, 

the applicant  is directed to file an 
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application for transfer before the 4th 

Respondent within a period of two 

weeks from today. if such application is 

filed the same will be disposed of in 

accordance with law by the 4th 

respondent within a period of three 

months from the date of receipt of copy 

of such application. 

The O.A. is disposed of at the 

adnüssion stage itself. 

Vice-Chairman 
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IN THE CENTRAL ADMIMSTRATRIVE TRIBUNAL: GUWAHATI BENCH: 

GUWAHATI. 

O.A. NO. 	 1 /2005 

Dr. Ramesh Chand 	Applicant. 

-Versus- 

Union of India & Ors 	Respondents. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION:- 

	

6.9.1996- 	The applicant joined Railways in Grade-B service at Aliporduar, 

Junction Railway Hospital of N.F.Railway after being selected in 

UPSC. 

	

16.8.2000- 	The application of the applicant for inter Railway transfer from 
0 	N.F.Railway to North East Railway/Northern Railway. 

	

16.8.2000- 	The Chief Medical Superintendent, Aliporduar Junction forwarded 

the applicant's application dated 16.8.2000 to the DRMP), 

GazettedlAPDJ. 
• 	. . 	29.8.2000- 	The DRMIB/APDJ, NFR, forwarded the, application of the 

applicant to the General Manager(P) N.F.Raoilway,Maligaon. 

	

3.1.2001- 	The General Manager (P), N.F.Railway, Maligaon has forwarded 

the applicant's application to the Secretary, Railway Board New 

• 	 Delhi. 

	

10.9.2004- 	Application of the applicant to the Secretary, Railway Board,New 

Delhi. 

	

20.9.2004- 	The DRM(P),Lumding forwarded the applicant's application to the 

Deputy CPO/CAZ, Maligaon, N.F.Railway 

17.11.2004- The letter of DRM(P),Lumding to the applicant. 
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IN THE CENTRAL ADMINSTRATIVE TRiBUNAL: GUWAHATI BENCH: 

', 	 - 

GUWAHATI. 

• 	. 	 p 

\? 
O.A.NO. 	 /2005. 

Dr.Ramesh Chand, 

Son of Sri Ram Milan, 

At present working as Divisional Medical 

OfficerfHojai, Health Unit, Hojai, N.F.Railway, 

• Hojai, District Nagaon,Assam. 

APPLICANT. 

-Versus- 

I. The Union of India, 

Represented by the Secretary, Railway Ministry, 
New Delhi. 

 The Railway Board, Represented by its 

Secretary, Rail Bhawan, New Delhi-10001, 
 The Director General, Railway Health Services, 

New Delhi. 

 The General Manager, N.F.Railway, 

Maligaon,Guwahat-78 1011. 
 The General Manager P), N.F.Railway, 

Maligaon, Guw,ahati-78 loll. 

6, The Chief Personnel Officer, N.F.Railway, 

Maligaon, Guwahati-78 1011. 
 The Chief Medical Director, N.F.Railway, 

Maligaon, Guwahati-781011. 
 the Division Railway Manager, Lumding, 

N.F.Railway, District-Nagaon,Assam. 
 The Divisional Personnel Officer, N.F.Railway, 

Lumding, Di strict-Nagaon, Assam. 
 The Chef Medical Superintendent, N.F.Railway, 
District-Nagaon,Assam. 

RESPONDENTS. 

The humble petition of the above named applicant- 



i. 

MOST RESPECTFULLY SHEWETH:-

Details of the Applicant. 
I .  

1. Particulars of the order againsi which the application is made - 

The application is made :- 
For direction to the Respondents, I to 10 for posting the 

applicant forthwith in order to enable him to join either in 

North East Railway or Northern Railway to look after his 

children as his wife has been serving in an interior hospital of 

U.P. Government. 

For taking necessary action forthwith on the letter dd. 

17.11.2004 issued by the D.R.M.(P), Lumding addressed to the 

applicant. 

(Ill) For disposing of appeal petition/application of the applicant 

dated 10.92004. 

Jurisdiction:- 

The applicant declares that the subject matter of the application is 

within the jurisdiction of the Hon'ble Tribunal. 

Limitation:- 

The applicant declares that the application is within the period of 

limitation under Section 21 of the Administrative Tribunal Act. 1985. 

Facts of the cases:- 

4.1- 	That the applicant is a citizen of India and as such,, he is entitled to 

all the rights and privileges guaranteed under the Constitution of 

India including the rights of law of the land. 

4.2- That the applicant at present has been serving as Divisional 

Medical Officer at Hojai, N.F.Railway, Health Unit, Hojai, in the 

district of Nagaon,Assam. His service is Prade in the Railway. 

He joined his service on 6.9.1996, after selection in U.P.S.C. at the 

Alipurduar Railway Hospital of N.F.Railway. He got married in 

the middles of the year 2000 to a doctor who has been working at 

• 	 Community Health Centre, Fazihnagar, in the district of 

Kashinagar of Uttar Pradesh- State Govt. They are unable to visit 

each other because of long distance between their working places. 

As the applicant's wife has been serving in rural remote place, she 

• 	 requires safety and protection from the applicant's side. Moreover, 
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- 	 a daughter was born to them. The applicant cannot look after his 
CA 

daughter also due to distance of working place. 

The applicant's wife's service is in U.P.State Govt. service. 

She cannot be transferred to Assam. For this reason the applicant 

has sought Inter-Railway Transfer. That is, from N.F.Railway 

either to North East Railway or Northern Railway which will be 

nearer to his wife's working place. 

A copy of the application is annexed herewith and marked 

as Annexure-A. 

4.3- The Chief Medical Superintendent, Aliporduar, junction 

forwarded the application on 16.8.2000 to the 

D.RM.(P)/Gazetted/APDJ. 

A copy of the said letter dtd. 16,8.2000 is annexed herewith 

and marked as Annexure-B. 

4.4- The DRM(P)/APDJ, forwarded the application on 29.8.2000 to the 

General Manager(P),N.F.Railway, Maligaon. 

A copy of the said letter dtd. 29.8.2000 is annexed herewith 

and marked as Annexure-C. 

4.5- The General manager(P),N.F.Railway, Maiigaon forwarded his 

application on 3.1 ;2001 to the Secretary, Railway Bard, New 

Delhi. 

A. Copy of the said letter dtd. 3.1.2001 is annexed herewith 

and marked as Annexure-D. 

4.6- The applicant has again preferred an appeal petition on 10.9.2004 

to the Secretary, Railway Board, New Delhi. Through proper 

channel. 

A copy of the said appeal petition dtd. 10.9.20.04 is 

annexed herewith and marked as Annexure-E. 



4.7- The DRM(P).,Lumdiflg forwarded his appeal petition on 20.9.2004 

to the Deputy CPOICAZ, Maligaon, N.F.Railway. 

A copy of the said letter dated 20.9.2004 is annexed 

herewith and marked as Annexure-F. 

4.8- The DRM(P),Lumdiflg has intimated the applicant by his letter 

dated 17.11.2004 that the applicant's appeal petition was not 

forwarded to the Secretary, Railway Board, New Delhi bythe 

General Manager(P)MaligaOn, N.F.Railway. 

A copy of the said letter dtd. 17.11.2004 is annexed 

herewith and marked as Annexure-G. 

4.9- That the applicant begs to state that he has demanded justice but 

the same has been denied to him and he has no other alternative or 

efficacious remedies other than the instant application to this 

Hon'ble Tribunal. 

4.10- This application is made bonafide and for the ends of justice. 

5. 	Grounds for beliefs with legal provisions:- 
5.1- For that the Respondents have not transferred the applicant without 

any rehyme and reasons, which caused immense hardships and 

mental depressions to the applicant. 

5.2- For that the Respondents' action is not justified and bad in law as 

well as in fact. 

5.3- For that malice in law and malice in facts and circumstaions of the 

case. 

5.4- For that the applicant is the sufferer for not transferring him either 
to North East or Northern Railway, which cannot be common 
flagged under the guise of Administrative fairness. 

5.5- 
For that the action of the Respondents is the result of arbitrariness 
and whimsical and Unreasonable delay in disposing the appeal 
petitionlrepresentatjon has infringed the rights of the applicant 

guaranteed under Article 14 and 16 of the Constitution of India. 

UA 
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5.6- For that the unjust and unfair treatment in the action of the 

Respondents is explicit. 

5.7- For that deliberate violation of the guidelines of the Railway 

Ministry issued under its office Memo No.E(P)iI 98 PL/4, dtd. 

8.5.98 by the Respondents (Annexure-H). 

5.8- For that in any other view of the matter, the applicant is entitled to 

the reliegs) sought for. 

Details of the remedies exhausted:- 
That, the applicant declares that he has preferred appeal dtd. 

10.9.004 without any result and there are no-other efficacious 

remedies under any Rule and this Hon'ble Tribunal is the only 

Forum to adjudicate the subject matter. 

Matters not previously filed or pending with any other Court:-

That, the applicant declares that he has not filed any case on the 

subject matter before any court, forum or any other institution. 

However, he has preferred an appeal as stated above. 

Reliefs sought for :- 
Under the facts and circumstances, the applicant prys for the 

following reliefs- 

8.1 	The Respondent No.2 may kindly be directed to transfer the 

applicant from N.F.Railway either to North East or Northern 

Railway as per Railway Ministry's guidelines(Annexure-H). 

8.2 	The Respondents may kindly be directed to dispose of the appeal 

petition dated 10.9.2004 within specific time. 

8.3 	Any other relief or reliefs as the Hon'ble Tribunal may deem fit 

and proper. The above reliefs are prayed for on the ground stated 

in para S at above. 

Interim Relief:- 
During the pendency of this application, the applicant prays for the 

following interim reliefs 
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9.1- The transfer of the applicant is considered immediately in order to 

enable him to join either in North East or Northern Railway as his 
wife and minor daughter are passing through serious mental 

depressions. 

9.2- Any other relief or reliefs as the Hon'ble Tribunal may deem fit 
and proper. The above reliefs are prayed for on the grounds stated 

in para 5 at above. 

	

10. 	The applicantion is filed through the advocates. 

	

11. 	The Particulars of postal orders- 
IPONo.- 
Date of Issue- 

Issued from- 
Payable at- 

	

12. 	List of Enclosures- 
As per index. 
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VERIFICATION 

I, Dr. Ramesh Chand, son of Sri Ram Milan, aged about 33 V2 years, at 
present working as Divisional Medical Officer, Hojai, N:F;Railway, Health Unit, 

Hojai, in the district of Nagaon,Assam, do hereby verify that the statements made 

in paragraphs 1,4,6 to 12 are true to my knowledge and the statements made in 

paragraphs 2,3 & 5 are true to my legal advice and that I have not suppressed any 
material facts. 

And I sign this verification on this the x7th day April,2005 at Guwahati. 

o'- RAt'4- 	J40 

Signature. 

11 
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p 	if.fljh Chand. 
AOMG5'pD 

0 	 WAY. 	 S  

To, 
TIIE SECRETARY (E), 
kAILWAY EOARD, 
RAIL 13 FiA WAN, 
NTW DLm4loo0i. 

CrFIROUGH PROPER CIMNNEL) SUB:. REQUEST FOR CC1S]DERJZG INTER R4JLWAY TRANSFR FROM NOI.Th3T FRONiEJt TO NORTHEASD 1NORTflERj. RAJLWA 
Rcspcctcd Sir, 

Iwas posted ai: .Aipurduarjuucti R;iiway Hospital of N.F.Railway aftcr ;ny Sciccuon in tJPSC on SEP 1996. 	 S  

I rcccinly 5, 01, marrkd to u doctor who ha bcci: workthg at. Cc'rnniunity licaith Ccotrc n tJctar Prad.th State 	and this area hills in North Eastn 	 t 
We are wiable to t'iit czch Uthtl)CcIuso of]ag disLauc between our woxklrg placc. i.pIt from this, my wife beir in rural rrniotc place n:uire sathly and protection frrnn my side. 

iii I 	' i 	t. tvvwof 

j]i 	

liCi t i 	sLks Go' t of 1jidi41(1-1C,ptL OfPronaeI and Tioinis.g) has rietatcd thii nil Mm ..rieslDcpaxtnicnt shou(d si 	ccc to iidcn 	Iio doven in 0 	 Ltyy 13 I J9& while &uding request for poin oflusbaod and wife at same atiou. 

The railway board has aho dccidcd th:: aforcside guidciines as laid down by DOPT should befolioweci inutatis nmtiiidis in case fG .p .4 nd ~ .' !?. reiay 	Jo ithjet to 
at ppr0f)nat0 iove being vailabic at iecnL Uon and no ninat'c p olem ansc out of suth pOütQIL(RB.NO E(0)ffl 98123,14 dt 8.998)N.R.&N.J1$34)" 

Undcr the above mneurionc1 reasons p' ase considc my reQuest for inter railway transkc from Northeast Frontier to Nor IeasterrJNoj-fJ rn Railway.I will be highly obliged to you. 

Thanking you, 

Yours Sincerely, 	 S  

)r.Racs Can). Enclosures: 	i Ap 	
rnhli 

pointent iotte3?'o.: 
r 	Di. Sunita Pmsad. 

2 Photo ::opy of Rai1r 
Estabi:Lsh!nunt ruie 
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14ü.tci/2Lr.RC),'A.P!/ 	S  
N.Fitallwa•y 

OlTUce of the 
• 	 DRM(P)/APDJ 

Dale. 27.'.2c 

• 

	

Verjeraj Mnger(P) 	•. 	 - 

N'.F.RIy,Maiiaon 

& Apphcarjou ef Dr Ra ncch c7urndADM 0/A PDJ far francfr 
trout N F. Riy to NE/North em Railway 

J)r.Rani.'sh CJiind , ADM)iAPDJ has subrnited an application address to secretary (E),Railway 
Board, Rail Bhavan, New Delhi 110001, for his transfer from N.F.Railway to NE'N.Railway 
which is sent herewith in duplicate for furthei disposal from your end please. 

This issues with theapproval oIDRM/APDJ 

As above. 	 • 	 -. 

• 	For D1UVI(P)/APDJ 
NFR 

• 	 Copy o: VDr.Rnel. Chmnd ADMOIAPDJ 	 • 	 fi 
'NWAPI'J 

 
For infoi mation pie-ase. ç  

ior DRMIP/APDJ 
• 	 S 	 S 	

• 	 : NFR 
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b 	quo w r ,p 	tCr RII J11jay t1.uucr ro 	1  • 	 iAway to 	fla11wy/ Northi'u 	llaity 	In L0t3p00t 	(, 	 •: U&,o th 	Cl1Lnci  • 	agj)r. 	 S 	 • 	• 	• S  

• 	•• ••1 

	

i'p I Lc ztt o' 	roto Ivo1 	flr. AD1/N. P. 	Lt(11.:tvy/iIJ) ?Ul 	1,oq UO ut for 	tu1cr itijj 
. '. 	 N .. 	 li.1wa'/fl. 	U:Riwfly 	in 	• orwardo t1 	Lorow'tth 	for your ci 1ijor1 plc, two. 	mr. 	
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NF'RinIwriy 

• 	 tay, 
Ril\y i3oard, 
New te 

Through p.mper chniiei. 

StJB: Rcqut for Inferraffiv.iytrimsfer from N.F. to N.E.1aflwny 

I am serving in this railway since tember 1M.Pre-Swily 1 am posted as 
DMZYHJ1 under Lutming Fivisi(xa 

Mi wife i' suving under UP Govt and my father is stiffuing fromJDDM with 
prtI hpatcnion and trade IV vaices and: our throc ycar old dtcr rcquirc 
.myprcforhcrupbr.inng. : • 

As I am posted to suth fu-  off place it isv'.dt 	bimc to nnagexny 
.famiiy.In.v.icwofsud. drcLumtmicc3 kindly eorzsidcrnxyrcquest 

npatha1iilly.I 'Mll be highly oblige to u(Endoing IX)Prnicnio NaE(0)9 
Li4d*. 596 xxgrdinp pong of husband and 'tc at samc slztxon) 

5jncerey 

• 	 'S.-- - 

• 	

\ C 

• 	 • 	 C 
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ANNEWRE-F 

N 'F. Rly 
0ffice of the DPJMP) 

Dt. 20.9.04 

No.E/Dond/Hjr/Up(0)RC 

TO 

The Dy.CP0/AZ, Maligaon, N.F. Rly. 

Sub- Applicatio.n for transfer to N.F. Rly 

submitted by Dr. R. Chand, DMO/Hojai. 

Dr. Ramesh chand, DMO/Hojai has submitted application 

for transfer to N.F. Rly as his wifeis working in U.P. 

(Kaslinagar).. His application has been forwarded by aviS 

with a charge that in case the app] ication is considred 

a suitable relief is required to spare him. 

This has the approval of DRM' 

( N.13. Das) 
AP0II 

Copy to:- 

 Dr. Ft. Ch and, DM0/Ho j ai 

Dr. N.C. Rabha, avis! 

• 	 Sd!- Illegible, 

DRM(P 

D 

I 
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NCUFE-G - 

• 	 •N.F.y 

0/0'the DRM(P) Lumding 

No./DM0/Hji/UP(0)RC 	Dt. 17.11.04. 

TO 

Dr. Ramesh Chand, 

DMO/HOJAI. 

Sub:- Application •for transfer. 

Ref - GM(P) Milis/No.E/283/III/130 Pt Xr(o) 

dt. 28/29.10.040 

In reference to the above GM(P) Mjil has intimated 

this office that "since thre is at present shortage of do-

ctors over. N.F. Rly the application submitted by you 

cannot be foxwarded. However, if position improves after 

joining of UPSC selected doctors. Your,  application may be 

ía rwarded to Rly Board.. 

This is for your info mation. 

3d!- Illegible, 

( N.B. Das ) 

Copy to- C4S/Lumding 

&•K rLu(ø)¼)L 

• 	 • 

IL 
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